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IN THE CENTRAL AW1,11STRATIVE TRIBUVAL 

CUTTACK BENCH, CUTTACK 

O./R7ANo,... 	 ......... 1 99 

...L-c..'e... ... ... ... ... .... Applicant ( a) 
Versus 

... ...  L 	 Respondent(s) 

Sr. No Date Ordcr with Sinature 

We have heard Mr.B.Rout,learned counsel for the 

petitioner and Mr.Asho]c Mishra, learned Standing Counsel. 

It was told to us by Mr.Rout that representation filed 

by the petitioner is pending before the Director of 

Postal Services, who Is directed to dispose of the 

representation within 90 days from the date of receipt 

of a copy of this order. 

We find no merits In this application which stands 

dismissed before admission, 

Sedd a copy of this order to the opposite parties. 
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